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regimes.   But what Mr. Jain) the Joint 
Secretary, did is very interesting and 1 have it 
from a person who attended that meeting.   A 
reactionary stand was taken to soften the stand 
proposed by the    Mozambique    Government    
and what Mr. Jain did is that he accommodated 
such stand.    Instead of himself doing it, he 
acommodated it. When it was orginally    
recommended    that support  to  the  armed  
action  against the racist regimes should be    
there, some proposals came from some quar-
ters  that  the  doors  should  be     kept op?n to 
suit the interests of the racist regimes and 
others and to play down and ignore the 
demands of the armed struggle.    Mr.  Jain,  
the Joint  Secretary, supported that stand.    
Now, this double    game    goes    on,    Sir.       
Mr. Vajpayee goes there and makes speeches.     
He   makes   good   speeches.     I don't deny 
that.   But, when his officials are dealing at the 
Committee meetings, where  these  are  
processed  and finalised,  two  things     are  
done,   one,  to soften the stand, in the name of 
accommodating  against the racist regimes    
and,    two,    to keep the    doois wide    open,    
to    say   that the doors should be kept open for 
a settlement which means that the Western 
powers should be    given a free hand to do 
whatever    they like.    I deplore this, Sir.    I 
think Mr. Jain's conduct should be  done   into   
I   say  this   because,   I tell you,  i have got it 
right from a person who was at attending that 
Conference.   Well,  Sir, j  demand  an  in-
vestigation  into   this     and   Mr.   Jain should  
be  asked  to  explain  and  the record should    
be    gone into.   What about this?   This is the 
kind of thing that you  are  doing     with  
regard  to South Africa.    Still, the double stan-
dard is operating.    Sir,     our     House will 
adjourn today and the Lok Sabha will    be      
there.    The     Government should make a 
statement 

Sir, the Indian press report has been 
confirmed by the British papers. Names and 
numbers have been given. And these have 
been involved, well, Sir, is there in the report.    
The Minis- 

ter of Parliamentary Affairs is there. Others 
are also there. They should* ask the External 
Affairs Minister to make the position clear. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SAMARENDRA KUNDU): Sir, I just 
rise to answer Mr. Bhupesh Gupta's question 
about the non-aligned meeting at Maputu. He 
was very harsh, I should, say rather unkind 
when he said that certain offlcers conduct 
should be deplored and certain action should 
be taken and all that. On the contrary, I think 
he should be very happy to know that in the 
Non-Aligned Bureau meeting, when the 
problem of armed assistance to the liberation 
movements came up, there was some 
difference of opinion among meinbers and we 
struggled to bring about a consensus. The 
consensus did not compromise on our 
principled stand and Dada, Bhupesh Guptaji, 
would be very happy to know that that 
particular officer got applause or rather 
standing ovation for having brought out 
consensus, from all the delegates in that 
Committee because that particular officer as 
chahing that particular committee. 
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SHRI BHUPESH GUPTA: Sir, since he 

has mentioned this, well I wish I could be 
happy. Sir, I am not entering into a dispute. 
My information is... 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): It is all right.      You have 
given your views. 

SHRI BHUPESH GUPTA: A person who 
attended that meeting informed me. I cannot 
prove this thing. He is not here in the 
country. I have heard it, I arn saying it. Mr. 
Vajpayees's stand, I say, was good. Then 
when it went to the Committee. .. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): You have already said it. 
Yes, Shri Kalyan Roy. 

REFERENCE   TO  THE     REPORTED 
SALE     OF     NIZAMS     JEWELLERY 

SHRI KALYAN ROY (West Bengal) : Sir, 
what is happening is rather scandalous. Sir, 
every nation protects and preserves its 
ancient things like momuments, paintings, 
jewellery, etc. for future generations. They 
are priceless. They are kept in museums 
under guard,and lakhs of people go to these 
museums to see their past. But, in our 
country, unfortunately, now, Sir; priceless old 
jewellery, whose value cannot be measured 
in terms of money, are allowed to be sold 
abroad. It is a matter of utter shame and 
disgust. 

Sir, H.E.H. Nizam's Trust of Hyderabad has 
announced its intention to sell 24 exquisite 
pieces of ancient jewellery belonging to 
Sahibzada Kulia Kuls urn's Trust and has 
invited prominent jewellery from all over fhe 
world to register their names for purpose of 
the sale of jewellery, which is expected to be 
held in Bombay shortly. Sir, the jewellery, ac-
cording to the official sources, is worth Rs. 10 
crores. But according to the non-official    
reports the value 

of this jewellery will be anywhere between 
Rs. 200 crores and Rs. 300 crores. The 
foreign buyers, particularly the ultra-rich in 
the United States and Europe and the oil-rich 
Sheikhs in the Middle-East countries are 
reported to be ready to pay any price for 
getting this ancient priceless royal jewellery 
from India. 

Sir, in early 1978 when Janata Party was in 
power.a similar sale of jewellery by Nizam 
was allowed and according to official source, 
it brought to Nizam a sum of Rs. 17 crores. 
This is the official record that I am - quoting. 
This is now the second sale of the royal 
jewellery. Is it not a sell-out of the country's 
past jewellery the price of which will be 
anywhere around rupees one housand crores 
after ten years? Sir, I appeal through you to 
hon. Minister for Finance who is sitting here 
and the Prime Minister also through him to 
immediately intervene and ban such sale of 
priceless jewellery, exquisite jewellery and 
ancient jewellery by the H.E.H. Nizam Trust 
Hyderabad without delay. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR SATISH 
AGARWAL): I would like to say a few 
words. Probably, the hon. Member is 
referring to the advertisement Whi^h 
appeared in the Times of India dated 18 th 
March, 1979. So far as the question of first I     
sale  is  concerned..   . 

SHRI KALYAN ROY: I am also relying 
on the Statement of 18th March,   1978. 

SHRI SATISH AGARWAL: That is 
practically the same. So far as the jewellery 
proposed to be sold as per the above 
advertisement is concerned it belongs to 
Sahibzadi Kulia Kulsum's Trust and not 
Nizam Trust. That is number one. Secondly, 
the gross weight of items proposed to be sold 
is 2293 grams and the value of gold      
content as      on 
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'23-12-1974, the date of declaration, -was Rs 
50, 720; but its present value  according to 
official appraiser is Rs. 25.30 lakhs and not 
Rs. 10 crores. But the hon. Member has very 
emphatically asserted that it is much more. I 
can only assure you that I will make further 
enquiries in the matter so far as this is 
concerned. 

So far as the second matter is concerned,   the  
Nizam's  jewellery  Trust proposed to dispose 
of 37 items      of gold  ornaments   and  
precious  stones. The highest tender received 
was for Rs.   14.54  crores.      The     sale      
was however challenged by one of     the 
beneficiaries   of  Nizam  Trust  in  the High   
Court   ci   Hyderabad.      Meanwhile,      one 
Mr.    P. J.      Fernandes acting as an agent on    
behalf     of foreign  buyers    intervened  in      
the case and made an offer of Rs.  20.25 « 
crores  for the  said  items   on  behalf -of these 
foreign   buyers.    The   High Court  accepted   
his   offer   and      the amount in question was 
deposited in the bank also. It is now understood 
that the case is being contested    in the  
Supreme  Court.   Details  of  further  
developments  in  this  case    are not readily 
available with us.  It is also understood      that 
the      foreign buyer  of  the      jewellery     has  
also withdrawn  his   offer  and  the    items of 
jewellery are still lying        under seal in  the 
wards      of      Mercantile Bank  in  Bombay.      
As  regards   the sale  value   of  paintings,      
absolutely 
there was nothing mentioned....................... 

(Interruptions) 
SHRI KALYAN ROY: Would you allow 

the jewellary to go out of India? 

SHRI SATISH AGARWAL: So far the fact 
whether they are antique^ or not. is concerned, 
it is, for the Department of Culture and 
Education to verify about it . . . (Interrup-
tions). 

SHRI KALYAN ROY:  How do you verify 
about it? 

SHRI SATISH AGARWAL; It is not for 
us, as a matter of fact, in the Finance Ministry. 
Whatever you have mentioned here, I will 
convey to the Ministry that these are the 
allegations. I will get a copy of your speech 
and transfer to them. 

SHRI KALYAN ROY: Is it not a sell-out 
of ancient jewellery? Would you let these 
items go out of India to the Europeans? Is it 
the policy of the Government? 

SHRI SATISH AGARWAL: Ancient 
jewellery is exported and we are making 
available gold at the international price. So as 
a policy, there is no prohibition that way. But 
if there are antiques of historical value, I shall 
refer the whole matter to the Ministry of 
Education and Culture. They are very much 
concerned with it and they can certify about it 
but not we in the Finance Ministry. Even then 
I will get a copy of your speech and send to 
the Ministry of Education. 

DISCUSSION UNDER RULE 176 ON 
CHARTER OF DEMANDS OF AGRI-

CULTURAL WORKERS VOICED 
DURING THEIR RECENT RALLY IN 

NEW DELHI 
SHRI BHUPESH GUPTA (West 

Bengal): Sir, I am very glad_ even 
though we are at the fag end of the 
Session...............  

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Mr. Bhu-pesh Gupta, there 
are a large number of speakers. You may 
kindly keep this in mind. 

SHRI BIPINPAL DAS (Assam): Sir, are 
we to understand that the next item, namely, 
the discussion on the proposed agreement 
between BHEL and SIEMENS, will be taken 
up in the next Session? 

SHRI KALYAN ROY (West Bengal): It 
will be taken up in the next Session. 

SHRI YOGENDRA MAKWANA 
(Gujarat); It has been agreed that it will be 
taken up in the next Session. 
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SHRI BHUPESH GUPTA: You can 
continue in the next Session. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): I do not know what the 
Chairman has said when the issue was raised 
in the morning. 

SHRI BIPINPAL DAS: If you cannot give 
an assurancei I am very-sorry to say, if you 
take up this de-bate; we shall not participate 
in the debate. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): What the Chairman has said, 
we shall see to it. 

SHRI VISWANATHA MENON (Kerala): 
In the Business Advisory Committee, when 
this issue was discussed, we were given to 
understand that this will be taken up in the 
next Session. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): This was raised earlier in the 
morning. We shall see what the Chairman has 
said. 

SHRI YOGENDRA MAKWANA; It it 
most unfortunate on the part of the Chair and 
on the part of the Presiding Officer to change 
the version which has already been agreed 
upon in the beginning.  (Interruptions). 

SHRI BIPINPAL DAS: We have to 'be 
assured as to how long we are going to be in 
the House. Now, this debate will go on up to 
7 or 7.30 P.M. Then, how can we take up such 
an important debate at 7.30 P.M.? (In. 
terruptions) 

SHRI KALYAN ROY: The Minister of 
Parliamentary Affairs should clarify the 
position. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): We can go ahead with this 
discussion. In the meantimei we can have 
consultations. We can 'find out the position in 
the meantime. 

SHRI BHUPESH GUPTA: Sir, when I 
raised this question, hon. Members from both 
sides of the House immediately supported my 
proposal that this issue should be discussed in 
this Session itself because this March was 
organised in this very Session. This was a 
March to Parliament by agricultural workers 
from all over the country. According to 
conservative estimates, three lakhs of people 
turned up. This was on the 20th March, only 
eight days ago. Sir, this was one of the 
historic events, if I may say so. Delhi has 
witnessed many a march of this type 
organised on a national scale. But this is the 
first time that agricultural workers from every 
State, in tatters, suffering from many 
injusticeSj social and economic oppression 
and so on, turned up in the capital of India to 
voice their charter of damands. The March to 
Parliament was to impress upon Parliament 
and the nation that their grievances are long-
standing, that after 32 years of Independence, 
they are still oppressed and that they continue 
to suffer in many ways, economically, 
socially and political^ the fact that they have 
got adult franchise. 

Sir, those who came included not only 
agricultural workers men women, young and 
old, but also others like adivasis, tribals, 
Harijans, women, Christians, members of the 
minority communities, Muslims and so on. It 
was a unique demonstration from every point 
of view. Sir, it was disciplined. You did not 
see any trucks there. You did not seg any 
tractors there. You did not see any display of 
wealth nor did you see anybody on the 
platform presenting a purse of Rs. 70 or 65 
lakh's. 

6 P.M. 

Nor was there any one to bring bouquets of 
flowers as was done in the case of Mr. Charan 
Singh'g demonstration, from Tihar Jail or 
from Moghul Gardens to be presented to 
anybody on the dias. Nothing of the kind. 
Those things were not there. Opportunists 
take     overtones in the 
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shape of bouquets of flowers from supposedly 
political adverseries and so on. That was the 
display of wealth and here it was poverty that 
marched in the streets, but poverty defying, 
poverty militan^ poverty figHt-ing, poverty in 
a state of revolt, seeking justice, poverty 
damning the present society which after 32 
years of unmitigated capitalist rule, monopoly 
of bourgeoise power, kept so many millions, 
our men> women and children in the far flung 
villages of our country in ignorance, misery 
and sufferings. That was the march. 

Sir, I saw in this march, as many of you 
did, not the march of tramping feet alone but 
the march of history, as it were when they 
advanced along the Rajpath, along the tho-
roughfares of this city, towards Parliament 
and appeared here to present the charter of 
demands. I have got their charter of demands 
here. It is a voice not only of the down-trod-
den millions in the villages, but of the whole 
nation because if these five crore agricultural 
workers are not uplifted to the dignity of life, 
from that misery and colossal abysmal 
poverty, there can be no remaking of rural 
India or even national economy and national 
life. 

Sir, what does it say? What is the economic 
position today? Their 42 per cent of the 
physical labour in the country are accounted 
for agricultural workers. More than one-third 
of the total working force in the country is 
comprised of agricultural labourers. Again, 
these people do not work for more than 200 
days. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Just resume your seat for a 
moment. I would like to inform the hon. 
Members that as desired by several Members 
further discussion on the BHEL and 
SIEMENS will not be taken up during the 
current session. 

SHRI      K. K. MADHAVAN 
(Kerala): Sir, yesterday my speech on the 
Railways Appropriation Bill has been terribly 
cut. This morning I got the manuscript of my 
speech and I was surprised that three parts of 
the speech have been cut away. I have filed a 
complaint with the Secretary-General. Please 
take note of this. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): I will lcok into it. 

SHRI BHUPESH GUPTA: Agri 
cultural workers get employment for 
only 200 days in a year. What does 
it mean? Our labour force, our man 
power is wasted. It is not fully utilized 
in production work. It is not a ques 
tion of merely unemployent, idle 
labour and sufferings. We talk of la 
bour intensive programmes '.\nd if the 
human asset, the human labour is 
allowed to go waste like this, the na 
tion loses. You can imagine if so 
many millions worked for 1G5 days 
morej in addition to 200 days even 
as it is, what would be addition to 
the production? Sir, that also is a 
serious matter for you and for all of 
us to consider when We are develop 
ing our country. Therefore, the 
problem is one of human suffering, 
unemployment, denial of opportunity 
for harnessing the labour for raising 
our prouction, our wealth. This is the 
problem. 

In the recent period the agricultural workers 
and the people there have suffered from many 
atrocities and so on. Only one or two figures I 
will give. There has been an alarming increase 
in the number of atrocities against the Harijans 
and other weaker sections in the past 22 
months. The number of atrocities which stood 
at 5,969 in 1976 went up to 10,879 in 1977, 
and it goes on increasing. In the •first six 
months of 1978 alone, the | number of 
atrocities has gone up to 5,952. The Harijans 
and Adivasis are killed and shot dead. They 
are even burnt alive and their women humilia-
ted and raped and killed. Their pro- 
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perty and standing crops are destroyed. You 
know one of our comrades—a Member of the 
Lok Sabha— has been killed recently in 
Madras. I do not want to go into this thing. 
These are well-known facts. The only thing I 
should come straightway to is:  what is to be 
done? 

The  charter  of  demands  is  before the  
Government.     The     Government should 
make a statement as to what they propose to 
do. Herej Sir, I want to say one or two things. 
Yes, there are  some  Minimum Wages  Acts     
in some parts  of the  country. But they are 
not    implemented.    There is no machinery   
for  their   implementation. Very low wages  
have been fixed  in most  States.   In     some     
States- -like West Bengal  and     Kerala—it 
is not bad;  it is  good.  But  even these low 
rates are not implemented in most of the 
States. There is no machinery to do so. There 
is no provision for security   of  employment   
working  conditions  and the  rest  of it.  We  
understand   that  the   law   here—the   Mini-
mum Wages Act3 1948—applies there, and 
that is     also  not     implemented. Mr. 
Ravindra Varma is here. Recently a special 
Conference on Rural Labour was called in 
Delhi in January, 1979.    He himself was 
there.   1 think under his aegis it was called.    
That Conference  recommended  the  setting 
up of a Standing Committee to go into this  
question.  I  understand  that  the Committee 
has been set up. That Conference also 
recommended that there should  be   a   
Central     legislation   so that the State 
Governments are compelled to do something 
in these matters   of  giving     security   of   
service guaranteeing    conditions  of    
service, working conditions     and  so  on,  
and the  employment     aspect  should  also 
be  looked  after.    Therefore,  the  demand 
has been there; the suggestion has been made 
there. Legislation for ensuring security of 
employment, machinery for settling disputes 
between the  landlordsi   agricultural     
workers and those who employ them   
welfare measures—these      are   some   of     
the points which have been discussed. In 
order   to   ensure  these   things,   there 

should be somw legislation. That should be 
implemented. But nothing of that sort has 
been done so far. 

The other thing is their condition. 
I need not describe it. I know when I   gave   
the  Motion   from     all   sides 
Members came and supported it. Sir, I am very 
glad to say that we have held  many  
demonstrations,     but  this demonstration—it  
goes  to the     glory of    the    Bhartiya      
Khet      Mazdoor Union   and   others   who      
had    organised   it—received   tremendous   
ap-plause  from  all sections  of the people—
from  that     side  and  from  this side of the 
House, because everybody was  impressed   by  
this     demonstration—but not the All India 
Radio and Doordarshan. They hardly gave    
any publicity to it. One or two sentences were 
read out and a little thing was shown.  The     
demonstration was  not shown 'but some 
people loitering here and there  were  shown  
by  Doordar. shan in order to belittle the 
demonstration.     Yet on the 4th of    March, 
there   was   a     demonstration   of  the RSS 
here which was  given  a lot  of boost and 
publicity by the All India Radio  and the     
official mass  media. But when it comes to the 
agricultural labourers, they black it out. There 
was   class   bias   plus      communalism. The 
R.S.S. has to be boosted because it  is  a  
communal     organisation  and the R.S.S. is 
controlling the mass media as everybody 
knows.    Agricultural workers' demonstration 
has to be ignored because it is a demonstration 
of the  exploited classes. Hence those who  are  
in  power,  representing  the propertied    
classes,    make    common cause  to  ignore  it.     
When I myself heard how the coverage was 
made, I felt sorry.    They would not do it be- 
 cause it will get more publicity. When 
300,000 people come from distant parts of the 
country we should feel ourselves honoured that 
they have come in a democratic and peaceful 
manner. Such an event should not only be 
welcomed it should be highlighted before the 
nation and the world that here is India's 
manhood on the march. Here are people who 
make our country great but still they 
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are suffering, yet their patriotism is 
undiminished and undying; they have come 
here to make our highest democratic 
institution realise its responsibility towards 
them. 

Sir) it is with their effort that these 
institutions such as Parliament and 
Assemblies function, and yet when they 
appear they are ignored by the official mass 
media. I must say that the Indian newspapers 
gave better publicity, even the monopolist 
press, but not the All.. India Radio. I felt like 
going to the All India Radio and thrashing the 
whole damn thing. What is the use of having 
such All India Radio which behaves in this 
manner about those people who need more 
attention than others in the society? 

Sir, the Minister of Information and 
Broadcasting should have been^ here to 
explain his conduct. He should be ashamed that 
the mass media has been so cynical in such 
matters. I am sorry I am using strong words 
against Mr. Advani despite the fact that he is a 
soft-spoken person. The mass media has 
become an instrument of perversion, an 
instrument of subversion, an instrument of 
suppression when it comes to the poorer 
sections of the people. Sir, I launch my 
strongest protest against the manner in which 
the television and the AH India Radio function 
and the way in which it covered the great 
march. 

With regard to other things I hope^ Mr. 
Ravindra Varma will say something. One thing 
is quite clear, Mr. Ravindra Varma. I think we 
have come to the conclusion that in the villages 
no law can 'be enforced, social or economic 
measures of a progressive type unless the 
power of the landlord is broken. It is not 
possible to implement laws in six lakh villages 
unless the landord's power is broker;. It is not a 
Question of setting up some machinery here 
and there. It is a question of dismentling this 
greatest obstacle  in  the     implementation  of 

laws that we pass. Therefore Mr. Ravindra 
Varma and others in the Government should 
take into their heads the urgency of 
implementing the radical land reform 
measures and smashing the power of the land-
lord class. This must be done. Emancipation of 
the agricultural worker is not possible unless 
the landlord power is broken. We told your 
political senior, Mr. Charan Singh, that this 
humbug on the part of the Finance Minister 
must stop. It is pure and simple humbug. 
While land reforms are not carried out, when 
agricultural labours are kept in these con-
ditions you want to bring about the so called 
rural development by pumping some credits 
and money, some inputs and other things into 
the villages and to some rich peasants. Even 
the peasants do not get anything very much as 
everybody knows. Sir, the talk of rural 
development is a felony, is baloney, 
tomfoolery of the worst type. It is a deception, 
it is an attempt to cover up the efforts of Mr. 
Charan Singh and others to build up their 
political base in the rural areas. A 
demonstration was organised here by them. 
Why? This demonstration was organised by 
Mr. Charan Singh Mr. Rajnarain and others, 
not for improvement, not for getting the 
grievances redressed but for forcing his way 
into the Cabinet. (Interruptions). It was to 
bargain with Mr. Morarji Desai, "Here I am 
wih the agricultural labour." Of course, it is 
not the poor agriculturists or peasants of that 
type but rich farmers with tractors and so on. 
Some poor peasants also came. I don't deny 
that. But it was a political bargain. That is all. 
Here they brought them to pit them against the 
urban population. 

But here the agricultural labourers came. 
The trade union movement, workers' 
organisations, employees' organisations, bank 
employees and other industrial workers built 
up gates and so on, put up poster,. banners 
and so on to receive them and welcome them. 
The agricultural workers came here to fight 
not only 
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for their demands but also for the demands of 
the working class against for example) the 
Industrial Relations Bill and the 
Bhoothalingam Committee Report. It was a 
solidarity of the working class and the 
peasantry. It was the solidarity of the town 
and the village. 

Now I have only a few more points to 
make. Atrocities against the Hari-jans must 
stop. Deterrent punishment must be given to 
the offenders. Comrade Indradeep Sinha said 
that there should be special type of courts for 
dealing with the landlords also. We want 
some such legal arrangement. The law must 
be made harsher. I should say, in the case of 
atrocities against Harijans, apart from jail 
punishment, there should be an arrangement 
for public flogging of the landlords so that 
the agricultural workers and others can see 
that landlords who believe in this kind of 
thing are flogged. 

There is one demand that civil rights 
should be given and all that. It is there in the 
charter of demands. Land reforms should be 
implemented. As I have said, vigorous imple-
mentation should take pla^e of payment of 
minimum agricultural wages. A law should 
be passed by the Centre. Housing Should be 
provided. They said that house grants, etc., 
should be given to the agricultural labourers. 
In the matter of wages and other things, the 
Kerala Government has set an example and 
therefore a model Bill on the lines of the 
Kerala legislation should be brought in with 
necessary modifications wherever you think 
such modifications/ are called for. That Is 
very very important. The employment 
question should also be gone into. 

About bonded labour, Government itself 
say that there are two million bonded labour 
or more than that. Actually it should b& 
much more than that. What about them? Even 
after so many years of the Constitution, we 
have not bonded labour in the villages  and     
nothing has  been 

done to eliminate it completely.      It should 
be done.     ^ 

Sir, now others will spaak. I have spoken 
enough on this subject. There are other 
competent people who will speak on the 
matter and I hope the discussion will 
continue. At least the demands should be 
voiced once again. 

I am grateful to this House and to all the 
Members of this House for making this 
discussion possible. It is not a party issue on 
which I am speaking. Sir, we all have 
congratulated those who brought the demons-
tration here, the agricultural labourers and 
others. 

May I, Sir, from the national forum send 
our warmest greetings^ congratulations and 
best wishes to the millions who live in the 
villages, the agricultural labourers and their 
organisations, for the magnificent de-
monstration they have held here? This 
strengthens our democracy; this revitalises 
our life; this raises hope. It is not merely a 
question of meeting some demands of the 
people which they deserve—the demands to 
be met instantly—but it generally strengthens 
the national life and national health. 
Therefore, as such^ they deserve our 
sympathy and support. I think some steps 
would be taken as early as possible, Since 
two Ministers are here, I would like to .   . 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Five Minis-ters are there. 

SHRI BHUPESH GUPTA;   Two or three   
relevant Ministers.  One  is  the Agriculture 
Minister.    Home Minister • is also there. 

AN HON. MEMBER: The Labour 
Minister is also there. 

SHRI BHUPESH GUPTA: I am glad all of 
them are there. One is a full Minister and 
others are State Ministers. Perhaps three Or 
four State Ministers make one Cabinet 
Minister. Therefore, I said two Cabinet 
Minis- 
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ters were there. All the same, Sir, 7 think this 
question deserves utmost attention of the 
nation. Let us now try to solve this problem 
before we talk of rural development and Par-
liament should enter the picture. They should 
not disown the responsibility toy saying that 
agriculture is a State subject. Much we can do. 
We can influence the nation, we can influence 
the State, we can, if necessary, make 
necessary amendments to the Constitution in 
order to give relief to them and improve their 
conditions. Emancipation of agricultural 
workers is of paramount importance—
agricultural workers We are discussing now—
and the upliftment of their living conditions, 
their cultural life and material life are all of 
national urgency today. As such, they must be 
given top-most priority, whether in planning 
or in other aspects of economic and social 
activity. Everything should be to stop 
ruthlessly the atrocities against the Harijans 
and other backward sections of the people. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Mr. Minister. 

SHRI S. W. DHABE (Maharashtra) : Mr. 
Vice-Chairman, Sir( we are discussing about 
the agricultural labour. Let the Minister, who 
is directly concerned with it reply after 
hearing the debate. If he makes his speech, 
what remains in the debate? 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Let me ex-the procedure. 
The procedure is that under Rule 176, after 
the discussion Is raised, the Minister will 
reply. (Interruptions). Then other Members 
will speak and then at the end the Minister 
will again reply. That is the procedure. 

SHRI S. W. DHABE: When we discuss 
the reports in the State Legislatures, the 
Minister does not reply in the beginning. All 
speeches are heard 

and then the reply is    given at the end. 

That procedure must be followed I hope 
Mr. Bhupesh Gupta will bear me out. 

 
SHRI S. W. DHABE: That is the practice 

when we discuss the reporls in the State 
Legislatures under Rule 176. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Again he will reply. That is 
the Rule. What can I do? 

SHRI RAMANAND YADAV: But he is 
ready to concede our demand. 

SHRI  BHUPESH     GUPTA:       Sir there 
is  one     correction to  make.  I made a 
mistake when I said that the number of 
atrocities stood at 5,969 in 1966. It should be 
read as in 1976. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND LABOUR (SHRI 
RAVINDRA VARMA); Sir, I do not know 
whether the Rules makes it obligatory for me 
to speak at this point of discussion.   But Sir.... 
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THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV); For the information of the 
Members, Rule 1^8 is clear on this. Mr. 
Minister, kindly take your seat. Rule 178 reads; 

"There shall be no formal motion before 
the Council nor voting. The member who 
has given notice may make s short statement 
and the Minister shall reply shortly. Any 
member who has previously intimated to the 
Chairman may be permitted to take part in 
the discussion." 

You win take part in the discussion. And then 
he will reply. There is no harm- 

 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Let him reply. 

SHRI BHUPESH GUPTA; That is the rule 
for short duration discussion. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV);   Yes. 

SHRI RAVINDRA VARMA; Sir, I am very 
grateful to my hon. friend, Mr. Bhupesh Gupta, 
for the observation; he has made in raising this 
discussion. I would like to begin by saying that 
I would JJ.°t like to look upon this discussion 
as a matter that is being raised from any 
partisan point of view. 

The condition of our rural people and our 
workers in the rural areas is something that 
should cause concern to the entire House. On 
this question, therefore, there is no difference 
of opinion between this side of the Housee and 
that. The condition of the people in the rural 
areas is very well known. For centuries they 
have been the victims of exploitation. Develop-
ment deeades have passed by without 

the fruits of development reaching the poor 
people in our rural areas. I remember many 
years ago, when I was a student, I read an 
unforgetable sentence from Pandit 
Jawaharlal Nehru. My hon. friend will 
perhaps agree with me that this sentence is 
worth quoting. He said, "The mud huts and 
the hovels and the nakedness of our people 
testify to the glory of British imperialism." I 
could never forget that sentence. Sir, as my 
hon. friend, Mr. Bhupesh Gupta, . pointed 
out, in spite of the fact that more than three 
decades have passed since 
 this countrv became independent, it is very 
difficult to claim that the conditions of our 
rural poor have improved to the extent that 
we can feel that we have made a dent on the 
pro- 
 hi em. Poverty continues, misery continues, 
illiteracy continues, and unemployment, 
underemployment and under nourishment, 
and all the prob-tinues, illiteracy continues, 
and un-our people in the rural areas, espe-
cially the poor workers, in the rural areas. 

SHEr BHUPESH    GUPTA:     He is 
almost speaking like me. 

SHRI RAVINDRA VARMA; I wish I 
could speak with your gusto and your effect. 
I am holding a candle to the Sun. Sir, 
therefore, on the question of the dimension 
of the problem or the gravity of the problem 
or the national significance of the problem 
there can be no difference of opinion at all. 
In fact, Sir, I would agree with him that the 
test of our progress will lie not in our urban 
centres but in the remotest corners of our 
country where the exploited, the most 
vulnerable sections including the Adivasis 
and others live. Therefore, Sir, I entirely 
agree with him that the test of our 
development, the test of the success of our 
plannin'g and the test of the progress that 
this country makes will lie in our rural areas 
He was right when he said that 80 per cent 
of our population lives in the rural areas. Of 
our work force, nearly 216.16 million live is 
the 
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rural areas, which is 82.85 per cent of pur 
work force, as compared to 44.76 million, 
that is, 17.15 per cent, who live in the urban 
areas. Of this, 192.43 million are engaged in 
agriculture, and nearly 23.73 in non-agri-
cultural operations. 

My hen. friend    very    vividly and 
tellingly described the problems of our 
agricultural workers.    Unemployment, 
seasonal and intermittent employment, 
underemployment, low incomes,! hold 
expenditure remaining far higher than the  
household income, with the result that  
workers  are     pulled  into the  vortex of 
indebtedness,  all these problems  he very     
graphically    described.    Sir, these have to be 
tackled. I would  like to  g0 further,  and  say 
that they  work  for  very long hours. There is 
no limitation or enforcement of legislation on 
the number of hours for  which  agricultural 
workers work in many of the areas of our 
country. There is no security of    
employment. There are no    facilities of    
leave or gratuity,  or other forms     of    social 
security. 

SHRI BHUPESH GUPTA;   They do not 
have even drinking water. 

SHRI RAVINDRA    VAl?MA:     The 
poorest attention  or     marginal  attention is 
available as far as housing is concerned, or 
health facilities are concerned,  or even  
educational facilities are concerned.   Sir, I 
would only add that these- are national 
problems and, therefore, they have to be viewed  
as national  problems  that     demand   the 
paramount  attention of the     country, of  the  
Government  and  of  organisations thai  mould 
public    opinion  and articulate  public     
opinion.     I  would, therefore, say that the rally 
did serve a notable purpose.    And the fact that 
in the rally people from different parts of  the  
country took     part     and  the rally was     
conducted in  an     orderly fashion  is all the 
more    reason why 

we should take note of the    demands and 
the sentiments behind the  rally. 

Now,  Sir,  many     suggestions  were made 
by my hon. friend. He referred to the fact that 
the    degree of    unemployment in the rural 
areas is not only a human problem, and the icot 
cause of poverty in    these areas, but also an 
index of the degree of under-utilisation  of 
human  potential,  thereby resulting in the     
retardation     of progress,  of increased 
production, development and all that these    
connote. Sir,  he raised the     question of what 
should be done,  and he    referred to-the  
question  of minimum  wages.  He is right when 
he says that in spite of' the  fact that  we  have • 
legislation  on minimum   wages,  in  many     
parts^bf the country weare not able to enforce 
these minimum wages. • I do not want to seek 
cover under the provisions of the Constitution, 
or even of the Act, and say that .this is the 
responsibility of  the States'and, therefore,   we   
have nothing to say on the subject. This is not 
the position, jtecognisurg that this is a 
responsibility of the Statea, even then the  
Centre has a responsibility, a .responsibility to    
take    initiative, a responsibility to invite    
attention and introspection,   a   responsibility  
to   see that whatever assistance is    required to 
have     an     effective     enforcement 
machinery is provided./ Sir, there are proposals 
that are under consideration for  amendment     
of     the     Minimum Wages    Act.    It    is    
also    true.    Sir, that   in   the   fixation   of   
the   minimum    wages,    sometimes    there    
has been    more    evidence    of    a    desire to     
seek     a     public     appeal,     and less  
consideration  about the  demands of enforcing 
the wages that are fixed. I do not want to enter 
into that controversy, that polemical  question, 
because I bec^n  '-y saying that I would look  at 
it  more from     the     national point of view 
than from the point of view of criticism or    
defence against criticism.   While referring to 
the Minimum Wages Act my honourable 
friencT also referred to the need for a Central 
legislation.    I would like to tell him that the 
Government    has    informed 
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the State Governments that the Planning 
Commission would be willing lo entertain any 
proposals that they have for strengthening the 
present Inspection machinery. I am not .claim-
ing that strengthening the inspection machinery 
alone is adequate. My honourable friend 
referred to some fundamental and basic factors 
in the situation in the rural areas. Even so, I am 
sure he will agree with me that it is imperative 
to improve the eflfi^, ciency of the inspecting 
machinery, and to that extent, therefore, we 
have informed the State Governments that if 
they have any proposals to appoint more staff 
or to take steps to improve the inspecting 
machinery, the Planning Commission has 
agreed to consider their proposals for 
assistance. As far r.s the question of Central 
legislation is concerned, this House and my 
honourable friends are aware that the question 
of Centra; legislation has been under discussion 
for long, for too long perhaps; it was under dis-
cussion before this Government came; it has 
been under discussion after this Government 
came into power.*' After we took over, we 
thou.abt it was necessary, since in many States 
new Governments had come to power, to find 
out what their views were on the legislation. 
My honourable friend knows that the Standing 
Committee to v/hich he referred,, has set up a 
separate sub-committee to study the proposals 
and to make a report on the kind of legislation 
that we should have, whether it should be a 
model legislation or whether it should be a 
legislation which would substitute the existing 
legislation in the States. It is obvious as my 
honourable frknd would agree, that it was 
necessary to consult those who have to 
implement it. My honourable friend said that if 
necessary we may even change the 
Constitution. But that is when the necessity is 
felt and when the sanctions are forthcoming. 
Pending any such amendment or a consensus 
on such an amendment, he would certainly 
agree that it is necessary to consult those who 
have to implement it.    And this    sub-
committee    of the 

Standing Committee is seized of this 
question, and it is my hope that in the course 
of these two month? it will give its report, and 
on the basis of that report I will come to this 
House and the other House with proposals for 
legislation, if that is the report of the 
committee. 

He then referred to some othsr aspects, 
namely, bonded labour. In tact, he performed 
a miracle in dealing with a very broad canvas 
in a very short while and with great effect. I 
am one cf his admirers... 

SHRI BHUPESH GUPTA: Your 
admiration is wasted. 

SHRI SUNDER SINGH BHANDARI 
(Uttar Pradesh); Congratulation to the 
Minister or the Member? 

SHRI RAVINDRA VARMA; My 
admiration is wasted, on whom on my hon. 
friend? On the House or on myself? I don't say 
that I am flattering you. Then I would the 
House or on myself? I don't say that I am 
flattering you. Then I would have had to 
imitate you. I can do neither. T only said, I 
admire y°u. My hen. friend referred to bonded 
labour. It is a very important ;;ub-ject 
undoubtedly. On more than one occasion the 
question has been raised in the House and I 
have said that in spite of the fact that a Central 
law was enacted by Parliament and ap-
proximately more than three years are over 
since the Act was promulgated^ the number of 
bonded labourers *ho have been identified as 
such—I do no^ know how to describe—is 
very, very small compared to the estimate of 
bonded labour prevalent in ^he country. He 
referred to a recent estimate which gives the 
number as 30 lakhs or three millions. The 
question is one of identification. Statistical 
estimate is different from identification, and 
after identification, release, and  after  release,  
rehabilitation.    He 
was light when he said that tUere are very 
many elements in the iural a-eas which make 
enforcement of such laws    very    dificult.    
On more 
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than one occasion I have myself pointed out 
that the influence that feudal elements tnd 
economically powerful elements in the 
locality can bring to hear en the local 
representatives of the Administration is such 
that the enforcement of such Acts or identifi-
cation and liberation of bonded labour 
becomes difficult. Now, what is the solution? 
We are interested in the solution. Fart of the 
solution may lie ir> improving the 
administrative machinery which can help in 
the identification of bonded labour and release 
bonded labour. Above all, I wish to submit for 
the consideration of my hon friend and the 
honourable House that it is only when there is 
a popular movement and organised action on 
the part of the people that we will be able to 
bring the pressure necessary to see that such 
laws are enforced. Voluntary organisations, 
whether they are social organisations or trade 
unions or any other type of organisations 
which are dedicated to th-j task of fighting 
exploitation, have a very key role to play 
because the fact is that these rural areas are 
far-flung and even the long arm of the law can 
reach there only with great difficulty. Even so, 
in the recent past, we have made proposals for 
facilitating and accelerating the process of 
rehabilitation by introducing a Centrally 
sponsored scheme of matching grants for 
schemes which are land-based, craft-based 
and non-land ba'<ed, to promote the 
rehabilitation of thcne who have been released 
from bonded labour. 

I wish I could dea] with all the points that he 
has raised. They are fes net.] to my heart as 
they 'ire to his. There is not much time for me 
to go into all the questions that he ised. In the 
end he also referred to thp need for publicity 
He used the occasion to make a strong 
criticism of the All India Radio and 
Doordarshan. He said that he felt like going tc 
the All India Radio and amashing it  .   .   . 

SHRI BHUPESH GUPTA: I felt like that. 
SHRI RAVINDRA VARMA: You felt 

that, but I am glad that that moment passed. 
SHRI BHUPESH GUPTA; What can I do? 

I em a frail man in advanced aye.   I gave my 
mental feeling. 

SHRI INDRADEEP SINHA (Bihar): We 
will do it when you join us. 

SHRI RAVINDRA VARMA: He also said 
that the coverage was very poor and he 
compared it with compared it with the 
coverage 1hat some other demonstration 
received... 

SHRI VISWANATHA MENON: 
R.S.S ^ 

SHRI RAVINDRA VARMA- Of course, 
he stid RSS. But not cn^y RSS. He even 
referred to another demonstration which was 
organissd in Delhi I will not accuse him of 
b.dng discriminatory. And, Sir, then he said. . 

SHRI BHUPESH GUPTA; It was the 
tractor demonstration. 

SHRI RAVINDRA VARMA: He referred 
to more than one demonstration, Sir, and he 
said that this showed the influence of the class 
interests, and it is because of the class interest 
involved and the communal interests involved 
that inadequate publicity was given to such a 
historic march. Sir, I do not want to twit him 
on the question of class interests because it 
will become a major debate on theory. 

SHRI BHUPESH GUPTA: You know 
it very well. 

SHRI RAVINDRA VARMA; I am not  
entirely illiterate in this  subject. 

SHRI BHUPESH GUPTA; You are very 
hterete. 

SHRI RAVINDRA VARMA: But I do not 
think that I should use this opportunity to 
enter into a debate on this question. 
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Sir, he said that the mass media have 
become the instrument of perversion and 
subversion. 

SHRI VISWANATHA MENON: And 
also suppression. 

SHRI RAVINDRA VARMA; No. 
That is your addition. Sir, I must say-that 
ihis ig not true. This is not true. The mass 
media have not become an instrument of 
perversion and subversion of truth. In 
fact, my honourable friend, Shii Advani, 
and the present Government have 
liberated the mass media ... 

SHRI VISWANATHA MENON; Oh! 

SHRI RAVINDRA VARMA:... from 
perversion and subversion. 

SHRI BHUPESH GUPTA: Having 
liberated it, you have delivered it to the 
RSS. It is like liberating South Africa to 
deliver it to Mr. Ian Smith of Rhodesia. 

SHUT SUNDER SINGH BHAN-
DARI; Delivered it to the Rajya Sabha 
Secretariat. 

SHRI RAVINDRA VARMA; My 
honourable friend is haunted by the fear 
that liberation may lead to further 
domination. I do not know whether he 
refers to hegemonistic domination or 
some other domination. But, in any case, 
I can say that we are committed to 
liberation. Now, Sir,  .   .   . 

SHRI BHUPESH GUPTA; You 
liberate the radio from the RSS. It would 
be all right at the moment, to begin with. 

SHRI RAVINDRA VARMA: He also 
referred to the task ol rural develop 
ment and he used some strong words, 
Sir, which ......... 

SHRI BHUPESH GUPTA: What is it? 

SHRI RAVINDRA VARMA... shall I 
say, were    uncharacteristic of him? 

SHRI BHUPESH GUPTA: What is it? 

SHRI RAVINDRA VARMA; Sir, he 
said that it is hypocricy and tomfoolery  .   
.   . 

SHRI BHUPESH GUPTA: 'Humbug'. 

SHRI RAVINDRA VARMA:...and 
humbug and tomfoolery and so on. These 
are all uncharacteristically strong words 
for my honourable friend, Shri Bhupesh 
Gupta. 

SHRI VISWANATHA MENON: 
Why? 

SHRI LAKSHMANA MAHAPATRO 
(Orissa): He is that much distressed by 
your conduct and that is the reason for 
using those words. 

SHRI RAVINDRA VARMA: I agree 
with him. If he means by this criticism 
that attention to the rural areas must 
mean attention to the rural pcor, I agree 
with him. 

SHRI BHUPESH GUPTA; That is 
right. 

SHRI RAVINDRA VARMA: I must 
mean attention to the eighty per cent of 
the people in the rural areas who are pcor, 
who are exploited, who ••ire unemployed 
and underemployed, and who are with 
low incomes. So, if and when we talk of 
focusing attention on the problems of the 
eighty per cent, of the people who live in 
the rural areas, we must always 
remember that eighty per cent of these 
people .   .   . 

SHRI BHUPESH GUPTA; In Mr. 
Charan Singh's Budget there is not the 
word "agricultural labourer" at all. An 
ocean of tears has been shed for rural 
development. But I cannot gee this word. 

SHRI RAVINDRA VARMA- My 
honourable friend is a master of the 
language, and he knows that some 
times there is the case of missing the 
obvious. So, the obvioua Wis mis 
sing,  
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Sir, I do not want to say more except that I 
share the concern that he has expressed, and it 
will be the 
attempt of the Government to tackle this 
massive problem    as  effectively, 
as it can and there is no lack of will. He v/ill 
agree with me that thia is a matter which will 
take some time. All that I can say in the 
House is that we will leave no stone unturned, 
and we will try our best to see that proper 
attention is given to this problem. 

SHRI BHUPESH GUPTA: What about 
that demonstration? 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Yes, Mr. Ramanand Yadav. 
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SHRI   S.  W.   DHABE:   Mr.     Vice-

chairman, Sir, I consider it an historic 
occasion that the subject of rural workers is 
being discussed in Parliament at length.     
Having been concerned directly as the 
General Secretary of the Indian National    
Rural Labour Federation, I know what pri-
ority is given to the problems of rural 
workers to    our    country. It is   not-
merely by having a desire or giving 
statistical      figures    that the     rural 
workers are going to get justice in our land.    
I must congratulate the rural workers who 
came here on the 20th March and held a 
massive demonstration.    There  are  many  
organisations working for the rural labour.   
On the 5th  of December,  under  the  
leadership of Mr. B. C. Bhagwati, we had a 
dharna before Parliament for solving the 
problems of the labour.    As per the   
statistics,  the     figures  for   1971 show   
that there     were      126 trade unions in 
our country for the agricultural labour and 
the labour organised was about  100,000. 
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SHRI S. W. DHABE: And the labour 
organised  was     about   100,000,  from 
1971 to 1979, in the last seven years 
unionisation has gone up.    It is also 
regrettable  that  international     trade 
union      movement   and   the     world 
agencies were not much aware of the 
problems of rural labour.    They were 
mainly    organised  in    the  industrial 
workers sector.   The organised sector 
was given relief from 1919 since   the 
inception of the I.L.O.     it  was only in 
1973 that for the first time that the 
I.L.O. passed a Convention 141, where 
they have  said  that  if justice  is  to be 
given to rural workers no government 
can give it, no society can give it.    The  
only   solution  for  this  problem  is  
that  rural  workers   organisations must 
be built, must be promoted, must be  
voluntary.    What is the principle 
involved? The National Labour 
Commission has laid down the criteria  
for  a  free   democratic  trade union  
movement.    Thre.e criteria  are there  
for  good    industrial    relations. One is  
enlightened employer.    Then, no 
intervention   from    the    Government 
and a strong trade union organisation.   
It is difficult to believe that in the next 
25 years landlordism   in India, the big 
cultivators will become enlightened     
employers.      Therefore, Sir, if 
minimum intervention is to be by the 
Government the only alternative 
available to the rural workers in our 
country is to built a strong trade union 
organisation. 

The hon'ble Labour Minister may 
a^ree that during the last eight years eo 
iar as my information goes, about 2 
million workers are now organised 

under the rural sector under different 
organisations. Sir, for the first time the 
I.L.O. has defined rural labour. It is not 
restricted to agricultural -labour. It covers 
also forest labour. It covers rural artisa.ns. 
It covers workmen in the fisheries. 
Therefore, when we consider all the 
agricultural workers we are to go at a 
larger canvas and find out what relief is to 
be given to rural workers. This Gov-
ernment and the previous government 
were very pfSud that minimuir. wages 
have been fixed for agricultural workers; 
they are revised also. They deserve 
compliment. But what about other 
workers. The forest workers are in such 
big numbers in India, as admitted by the 
Government, but there are no statistics for 
them nor the minimum wage fixed. 

Therefore, I will now come to the 
statistics point with which the Gov-
ernment is concerned, I will like the 
hon'ble Minister to take steps to give the 
data pertaining to forest labour and they 
should fix the minimum wage for the 
forest labour all over the country. 

As  regards  data  this  is   what  has been   
said    by    the    report   of    the National      
Commission      on      Agriculture.     The      
Agriculture   Labour Inquiry Committee 
was appointed   in 1951.    It was called 
the Agricultural Labour Inquiry, 1950-51.   
The second Agricultural Labour Inquiry 
wag appointed in 1956-57.   Then the 
nomenclature changed and the new 
nomenclature is the Rural Labour Inquiry 
Committee which was    appointed    in 
1964.   It may, however, be noted that the 
data for the year 1950-51 are not 
comparable with those relating to 1957 
and 1964.   I quote from the report of the 
National Commission on Agriculture Pt. 
IV, Agrarian Reforms.    It is said on nage 
247:—"The data on agricultural  wages   
according  to    nature of employment 
(casual and attached) of    agricultural    
labourers    are    not available   on   
uniform basis   for the different States."   
That day, the Prime Minister made a 
statement here   that 
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about the number of the unemployed people in 
the rural areas, statistics are not available; 
statistics which are given are ad hoc. 
Therefore my suggestion to the Government 
and the Labour Ministry is that the statistical 
informataion about the rural workers in all 
sectors as mentioned by ILO should be made 
available So that we know the dimensions of 
the problem In this connection, when the 
Labour Minister has said that we want the 
support of the State Governments and others. 
and without that we cannot make any progress 
in some matters, I would like to remind him 
that the subjects with which he i3 concerned 
and his Ministry is concerned are not taken up. 
Sir, only Indian Trade Union Act, 1926 is 
applicable to the rural workers' organisations; 
the Industrial Disputes Act of 1947 is net 
applicable to them—it is applicable only to the 
industrial workers. Sir, the Industrial Relations 
Bill of 1978, which is still to be brought before 
the House, speaks only of the registration of 
the trade unions of the agricultural workers but 
no machinery has been provided like in the 
case cf the industrial workers, how the rural 
disputes could be solved. Will there be a 
conciliation? Will there be a pancha-yat 
samjti? Or, will there be some-other method? 
The most important thing which I would 
request him to do is to immediately amend the 
Trade Union Act. Under the Industrial Dis-
putes Act, why could the workers organise and 
make progress? Apart from their strength, the 
employees become the office-bearers of the 
trade unions because the law provides for it; 
the protection to the office-bearers of trade 
unions is statutory; they are called protected 
workmen. And every union that elects the 
office-bearers can notify to the Labour 
Commissioner that so and So are the office-
bearers and they be declared protected 
workmen. Once the Labour Commissioner 
declares them as protected workmen,   they    
get   the   protection 

under the law and they can fight the 
management. Sir, in the ease of the rural 
workers, who are experiencing difficulties. If 
the organised rural workers and employees! 
become the office-bearers, they are suddenly 
sacked. There is also no law for protection of 
their service conditions like under the 
Standing Orders Act. Therefore, my 
suggestion is that the Central Act should 
immediately be amended to provide 
protection to the officebearers of the trade 
unions. Secondly I want to suggest that there 
must be a monitoring cell. I may say that the 
time has come, when if we really want to 
solve this problem, a Ministry for Rural 
Labour should be there at the Central level. 
Without that, you cannot solve the problem. A 
monitoring cell is very essential to find out ' 
from time to time what implementation has 
been made, why implementation is not 
possible. 

Sir, in this connection, I will take up tv.'o or 
three problems. As regards the surplus land, 
my suggestion is that 21 million hectares of 
land which is not distributed be acquired 
under the Land Acquisition Act. Instead of 
leaving it to the land-owners, let it be taken 
over and distributed by Government directly 
to the workers so that the question of surplus 
land and its distribution is solved imme-
diately. Sir, why is it important? It has been 
stated that unless land is distributed to the 
rural workers the landles5 labourers and "the 
Harijans, rural development is n°t possible 
This Government thinks that rural 
development means only the development of 
the farmers, i When they think of bonus, they 
think of it being given only to the farmers, not 
to the rural workers. The rural workers are an 
important factor. This human agency should 
be accepted as a principal thing for rural 
economic pro-rammes. Therefore, Sir, it is 
very essential to find out what the status and 
the problems are at the rural level. Sir, the 
National Labour Commission  says   about  
the   agricul- 
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tural labour and its place in" the economy 
in its 1969 report at page 393, para 28.5: 

"Agricultural labour occupies the 
lowest rung of the rural ladder. Social 
stratification in a village is linked with 
land and caste which govern status, 
economic power and political influence 
as much as the level of living which is 
their consequence. Owner cultivators 
with large holdings are at the apex. 
Agricultural labour is provided mostly by 
economically and socially backward 
sections; poor sections from the tribes 
also swell their ranks." 

Therefore, the rural labour who is the 
real producer in the lowest rung has no 
place in the economy. And, therefore, as 
a trade unionist, I also feei Sir, that there 
are limitations to trade union movement 
in the rural areas because of the conflicts 
or confrontations which we find there, 
and therefore, the trade union movement 
as such on class conflict theory will not 
succeed in the rural areas in present 
conditions. A Gandhian method will have 
to be adopted for peaceful movement 
which alone can give relief to the rural 
workers. 

Sir, in this connection, I would like to  
say one thing.    Dispossession     of lands    
have taken    place.      The ex-Home   
Minister had   stated that   for tackling the 
dispossession of land and taking 
possession of land, the    only law today 
was either  section  145  of the    Criminal    
Procedure    Code  for action against both 
jthe parties or the section of criminaT 
trespass. I    would suggest that if this has 
to be stopped, it     should    be    made  a    
cognizable offence       highly     
punishable     with rigorous imprisonment 
should be provided  for by  amending  the     
Indian Panel Code.   If the Act is not 
amended, whatever we may say,  there    
is no provision in the law today.    The 
situation was never contemplated that 
landless labour would be dispossessed in 
such  a    large way  and    that %e poor 
people would suffer. 

Regarding    the    implementation,   I 
would only point out two or    three 
points.      What is the use of saying that 
we have sympathy for the   poor people 
and the poor workers? Justice Bhagwati 
has recommenTecr nne-and-a-half   years   
back a   comprehensive scheme for legal 
aid to the poor. For legal aid to the poor, 
he has suggested that a legislation should 
be made so that   legal   aid is   available 
at   the panchayat    level, the    land    
tribunal level,  the High Court level and 
also the Supreme Court level.    But what 
is the   approach? The   Law Minister said 
that we have set upa committee. For    
one-and-a-half  years  its  report has not 
come. In  1978-79 when    the question    
was    asked, it was replied that Rs. 1 lakh 
were provided for the legal aid to the poor 
all over India. And when  the     question 
was  asked this    year,  it    was replied    
that no money  was  spent out of that  Rs.   
1 lakhs.      The  provi^on    itself  made 
was very small and implementation is nil. 

 
SHRI S. W. DHABE: Mr. Kalp Nath 

Rai, you have this habit. 

The legal aid to the poor is very 
essential. If they really want the trade 
unions to succeed there, I would suggest 
that a legislation for lagal aid to the poor 
should be brought so as to provide that 
the trade unions and workers can get it 
directly. It is not a new thing. Under the 
Bombay Industrial Relations Act there is 
a provision for legal aid to the trade 
unions. 

There are two other points which I 
would like to make. {Time bell rings) I 
am finishing. When a survey was made 
about the working of the Small Farmers 
Development Agencies— these were 
started in 1969-70 and they are there up 
till now—the investigation report gives 
the picture that the people for whom the 
benefit 
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was to be given, the landless labourers 
the Harijans and the landless tribal 
people did not get the benefit. 

I will just quote the figures. The 
beneficiaries under a minor irrigation, one 
of the main plans of SFDA, since the 
inception until the end of 1978 or 
7,28,000, of whom only 94,477 were 
Scheduled Castes and Scheduled Tribes. 
Under dairying subsidy for buying milch 
animals, out of a total of 4,61,000 
beneficiaries, only about 82,000 belonged 
to the landlesa labour. The scheme under 
poultry development provided subsidy to 
18,203 families of whom only 2,452 
families belonged to the Scheduled Castes 
and Scheduled Tribes. The number of 
beneficiaries under animal husbandry is 
1,99,000 of whom only 36,707 are from 
the Scheduled Castes and Scheduled 
Tribes. The total amount spent for SFDA 
schemes is Rs. 174 crores, of which not 
even 20 per cent is given to the Scheduled 
Castes eand Scheduled Tribes. Therefore, 
the priorities for the SFDA grants should 
be changed so that the poor people and 
landless labour get benefit. One of the 
reasons why the benefit is not -going to 
them is that it is laid down that subsidy 
can only be given to farmers whose land 
holding is 2.5. acres and for irrigated 
land, 5 acres (Time bell rings). I am 
finishing. 1 am not taking as much time 
as Mr. Yadav took. 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): Please con-
clude. 

SHRI S. W. DHABE: Therefore, Sir, I 
will suggest to the hon. Labour Minister 
that this scheme of giving benefit under 
the SFDA should be radically changed so 
that'the agricultural workers and the 
landless labour can get the benefit. Only 
one small thing, and I will finish, it is 
about implementation. Sir, about house 
sites, my friend, Vft. IRimanand Yadav 
gave the figure*.   House sites 

are not given to the workers. Sir, in the 
Lok Sabha on the 12th March' 1979, a 
question was asked about house sites to 
the landless labour and possession of 
house sites. The figure for All India 
during Emergency was 38,52,257. After 
Emergency, for those two years the figure 
is 5,59,746. But the next question was 
very important and that was how many 
people had been given possession, and the 
reply is: "The information is not 
available". That shows that though house 
sites are allotted, they are not given to the 
rural workers for construction of houses. 
Secondly, even if sufficient number of 
house sites are given, they must be given 
subsidy for construction of houses. '"But 
the Central Government has not provided 
any subsidy to the State Governments. 

Lastly, I would like to say that I 
consider it to be a privilege to have 
participated in this debate which we are 
having on a very auspicious day, on the 
New Years Day, "Gudi Padava". I hope 
all the Members of Parliament of both the 
Houses a*id the nation will join together 
in giving an important status to the rural 
poor which they deserve and in giving 
justice to them so that posterity may say 
that we have done our job. Thank you. 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): Mr. Bagait-kar, 
Kindly do not repeat what has already 
been pointed  out. 
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SHRI SYED SHAHEDULLAH (West 
Bengal): Mr. Vice-Chairman, Sir, if I am 
not going to describe in detail again all 
the sufferings of the poor peasants, of the 
rural poor, it is because it would be only 
redundant and it would be a repetition. 
The honourable Minister has stated that 
the concern for the rural poor is of the 
entire House. But, in so far as I have seen 
the Government's attitude, as it has been 
reflected in tiite House, it has never risen 
above mere benevolence and 
philanthropy and, what has been revealed 
in actual practice in the rural areas, what 
has happened, has been stated by the 
Members of the House and has been 
admitted by the honourable Minister 
himself and it has been admitted that the 
lower echelons and the lower rich have 
been joined together and all these 
mischievous activities and brutal 
activities have been there. But putting the 
blame on the lower echelons and not on 
the bigger ones and finally on themselves 
4s something that has been the fashion all 
through. Now, Sir, I may recall what the 
great Persian poet, Saudi, said as early as 
the 12th century. He said it would not do 
for a Government to put the blame on 
officials. As he said "A stranger in a 
village, when he is bitten by a dog, doee 
not abuse the dog, but he abuses 

the farmer who maintains the    dog. 

 
So, it is like this. These are to be blamed 
for what has happened. For the 
Government to say that their officers has 
done this reminds me of what the poet 
has said. These people are to be blamed. 
The Government of India has not so far 
enabled the State Governments to control 
the ICS and IAS officers and they can do 
anything they like and they have the 
shelter and the succour and direct help 
and aid of the Government of India in 
maintaining their own position as against 
the State Government and they help the 
landlords more than the people in the 
lower echelons and sometimes the lower 
subordinate staff are helpless against 
them also though most of them also are 
partly responsible. But there are also 
occasions when we have found that these 
subordinate officers are helpless because 
the higher officers who are under the 
control of the Central Government more 
than under the control of the State 
Governments have come to the aid of the 
landlords. 

Now, Sir, it is not a mere accident, it is 
not accidental, that the Minister was 
speaking of security of jobs, of security 
of employment, of minimum wages and 
all those things. But he never mentioned 
the security of life and person which is 
due to every citizen  of this country. 

The minimum Government respon-
sibility is not being carried out. Security of 
life and person of these agricultural 
workers is not there. And everywhere, 
they have been most brutally treated. He 
has quoted the mud huts of Jawaharlal 
Nehru. But these mud huts with live 
human flesh are being allowed to be burnt 
by the Governments that be. The 
Government has the minimum 
responsibility to protect the life and person 
of these helpless workers. He has not 
mentioned, about the right to combine. If 
we analyse the situation of these atrocities, 
you see that some are due to the •forcible    
possession of    land by   the 
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combined opposition to it, and some are 
due to the combined fight for the wages 
and all that.    So, the main question is 
whether this right should be accorded to 
them,   whether it should be given to 
them. Now, the Government should frame 
their attitude whether these officers 
should be liable for the defence of the    
rights given under the Constitution or    
not. If they have not been able to maintain 
law and order in such cases, it means that 
they failed to defend the rights given to 
the citizens under the Constitution^, The 
Army is maintained to protect the 
boundary of the   country. But some 
people have also to protect the rights 
enshrined under the Constitution for the 
citizens, and it is expected that the 
Government and   the Administration 
should also    share at least these rights.    
But when     they fail, should it be taken 
as a   positive offence or not? In my    
opinion,    the officers directly concerned    
should be taken equally responsible as 
those who perpetrate these crimes. It 
should be taken so because it is    not only    
an offence against certain individuals but 
it is an    offence    against   the   very 
character of the  State,  the Constitution  
that   has   given   the   rights,   the right to 
life and property.    Whatever property 
they have got, their huts are burnt and 
their bodies are also burnt. 

Now, the question of bonded labour and 
how much degree of bondage is there. 
These are the extreme cases of bondage. 
But the question of bondage arises from 
the very compulsions of the situation, 
compulsiveness due to the monopoly of 
land, monopoly over employment and 
also the help of the Government 
administration accorded to those in power 
in the villages. Now, we have got only the 
extreme cases in notice. But there are 
degrees of this bondage that exist. How 
can this be remedied? As has already been 
stated by the previous speakers, it is by 
breaking the monopoly of the landlord, 
and by distributing the land to the poor 
which at the same time cuts at the bottom 
of the monopoly of land and the 
monopoly over employment that the 
landlord has.    And it    also 

gives some succour to the poor. But the 
Government must also come forward by 
providing work as we have found in West 
Bengal. There the food for work has been 
given extensively and the agricultural 
worker has found other means of 
livelihood instead of being forced to go 
to the landlord and agree to :serve under 
any vigorous terms. So, these rigours, 
this oppression has been softened and 
relieved to a great extent. 

8 P.M. 
The agricultural worker in    West 

Bengal can now raise his head    like 
anything, particularly when the attitude 
of the Government is that it is behind the 
working class and the peasantry in all the 
fights against oppression and that has 
raised his status. It is not a question of 
asking the people to raise their opinion.   
It is a question, as the previous speaker, 
Shri Bhupesh Gupta stated clearly, of 
classes    and whether the Government 
are in favour of  the toiling classes  and    
exploited classes.    That is the question 
and the Government here stands    
accused in the dock because they have 
not done anything and they have failed 
to take steps on this particular question. 
They have not done    anything to    
protect their rights given by the 
Constitution and stand by the side of the    
toiling classes and exploited classes.    
Thank you. 

SHRI RAVINDRA VARMA: Sir, I am 
grateful to the hon. Members who have 
participated in the discussion and dealt 
with the various aspects of this very vast 
subject. The procedure that we are 
following in this discussion— is such that 
it is very difficult to altogether avoid 
repetition. I am not, therefore, surprised 
that many hon. Members who 
participated in the discussion after I 
spoke last had to deal with many of the 
questions which had been raised earlier 
by my hon. friend Mr. Bhupesh Gupta, 
and to which I had made response earlier. 

Sir, I understand that hon. Members 
from their experience and their points of 
view wanted to draw the attention of the 
House to the various aspects of 
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the question and to lay emphasis on various 
difficulties and solutions. I do not think, Sir. 
It is therefore necessary for me to cover the 
entire ground again and deal with all the main 
points that were brought up once before and 
subsequently by other hon. Members. Sir, I 
wish, therefore, only to deal with some points 
which were such that I did not refer to or hon. 
Members. 

SHRI KALP NATH RAI:  Do something 
concrete and time bound. 

SHRI RAVINDRA VARMA:     Time 
bound b very important at this hour. 

Sir, I shall first deal with some of the points 
that my hon. friend, Mr. Yadav, referred to. 
He undoubtedly painted a picture of the 
situation that he has witnessed in parts of the 
State from which he comes and referred to the 
difficulties that the workers are experiencing 
in rural areas, the problem of bonded labour, 
the problem of alienation of land, the 
memorandum submitted by the INTUC 
organisation, the problems experienced by 
craftsmen in villages and then he went on to 
make a few suggestions in which he referred 
to the need for special legislation for 
agricultural labour, the need to ensure equal 
remuneration for the same work in rural areas 
and the need to train workers of rural 
organisations. 

Sir, I did refer to the question of bonded 
labour when I answered my hon. friend, Mr. 
Bhupesh Gupta and I do not think that I must 
cover the ground again. 

Sir, my friend referred to the enforcement 
of the ceiling and the distribution of surplus 
land. 

Unfortunately, Sir, he gave an impression 
as though in the last two years, there has been 
some deceleration, some lukewarmness in 
implementing this programme. Sir, I would 
like to say in the area of sur- 

plus land acquired that after the enforcement 
of ceiling, 23.47 lakh acres of land has been 
acquired since 1972. Of this, 16.07 lakh acres 
have been distributed. Of these lfi.07 lakh 
acres, 4.79 lakh acres have been distributed 
since 1977. I leave it to the hon. Members to 
work out the proportion and see whether there 
has been any deceleration. 

Then, Sir, the total land acquired upto 
March 1977 was 17.47 lakh acres. Today it is 
23.47 lakh acres which means that in the last 
two years approximately, 6 lakh acres have 
been acquired as against 17 lakh acres till 
1977. Here again, Sir, the figures speak for 
themselves. 

Then, a reference was made to the land that 
has been distributed. Upto 1977, 11.73 lakh 
acres were distributed. After 1977, in the last 
approximately two years, 4.79 lakh acres 
have been distributed. Here again, the figures 
speak for themselves. 

Then comes the question of beneficiaries. 
Upto 1977, since 1972, 7.54 lakh persons 
benefited from redistribution of land, that is, 
surplus land. In the last two years, 
approximately 3 lakh additional persons have 
benefited from distribution of surplus land. 
Does it show any deceleration in the pace of 
distribution of surplus land? I would also like 
to add for his information that of these 10.69 
lakhs of total beneficiaries, 5.65 lakhs of 
beneficiaries belong to the Scheduled Castes 
and Scheduled Tribes. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa): I would invite the attention of the 
hon. Minister to the chapter on agriculture in 
the 'Economic Survey' where it has been 
admitted that there is some luke-warmness, 
some tardiness in the matter of distribution of 
surplus land. It is the Government document 
where it has been admitted and now you are 
giving some other facts trying to    establish 


